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THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY 
OF SHIPPING AND TRANSPORT 
(SHRI IQBAL SINGH) : (a) A copy of 
the recommendations adopted at the Sixth 
All India Whips' Conference held at 
Simla in October. 1967 was placed on the 
Table of the House on 14th November. 
1967 in reply to Unstarred Question 
No. 199. 

(b) and (c). The recommendations 
are of such a nature as would require 
consideration and implementation by the 
Government and Presiding Officers of 
Legislatures both at the Centre end in the 
States. They were accordingly com-
municated to the State Governments and 
the Presiding Officers of Parliament and 
State Legislatures for implementation to 
the extent feasible in their sphere of 
functions connected with the working of 
Parliamentary machine. Up-to-date re-
ports about their implementation are still 
await~ from them. The position will be 
reviewed at the next All India Whips' 

Conference. In so far as the Central 
Government is concerned. some of the 
recommendations stand implemented and 
others are under active consideration. 
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SARIRAGHU RAM-
AIAH) : As the House is aware. in pur-
suance of the Resolution moved by Shri 
P. Venkatasubbaiah in the Lok Sabha. 
the Ministry of Home affairs have set up 
a high level committee to examine tbis 
problem. The report of that committee 
was laid on the· Table of the House on 
18.2.69. Subject to allotment of time by 
the Business Advisory Committee this 
report is likely to be discussed after tbe 
Demands are voted. 
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SHRI RAGHU RAMAIAH : What-
ever recommendations are made reprding 
opposition whips as well as regional. wbips 
they are under very active consideration. 
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SHRI RAGHU RAMAIAH : I think 
the Congress Party has suffered more on 
account of defections, 

..... 1 ~ ~ : f~~ it 'l'iTIRT 
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MR_ SPEAKER: It is a two-way 
traffic now. Previously, it was only one 
way traffic. 

SHRI SRADHAKAR SUPAKAR: 
There are two ambiguous sentences in this 
statement, Paragraph 9(b) says that 
young legislators should be encouraged to 
undertake study tours and paragraph 
1O(b)says that young legislators should be 
encouraged to serve on various commit-
tees. May I know the age limit below 
which Members are supposed to be 
chicken-hearted and need to be encou-
raged ? 

SHRI RAGHU RAMAlAH : I think. 
my bon. friend knows that better. 

SHRI RANGA : May I know whe-
ther at the last meeting. if not at the 
earlier meeting. any consideration has 
been given to maintaining decorum, 
-decency and order in the House and c0-
operating with the Speaker with the c0-
operation of the whip ? I am all in 
favour of all the privileges being given to 
the whips but. at the same time, there 
should be certain duties also to be per-
formed by whips as well as their leaders 
but most especially by whips because they 
are in charge of maintaining disciplifte 
amonB themselves. 

Secondly. would any consideration be 
Biven also to the need for the. whips not 
to- try to entice away Members of other 

parties and if they were to admit anyone 
at all belonging to some other party into 
their own party would they have adequate 
consultations with the leaders of the 
parties concerned and the whips con-
cerned also ? 

SHRI RAGHU RAMAIAH : A 
numbo;r of suggestions have been made in 
regard to the first point raised by the 
hon. Member, Shri Ranga. I might be 
allowed to point out that the Conrerence': 
while emphasizing that the privilege of 
raising points of order should not in any 
way be curtailed. recommended that such 
a privilege should not be utilised merely 
to catch the eye of the Speaker. This is 
one of the measures by which this Con-
ference tries to regulate decorum in th. 
House if I may say so. There are various 
other things. It is already laid on the 
Table on the House. 

MR. SPEAKER: That is the mo.t 
important reCommendation. 

SHRI RAGHU RAMAIAH : As 
regards taking away Members through 
the whips and all that, whether it its done 
through the whips or otherwise, defection 
is defection and we are all against it. I 
have already indicated that the matter 
will come up for consideration again. 
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SHRI RAGHU RAMAIAH: I do 
not have the figures. 

MR. SPEAKER : Shri Banerjee. 
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MR. SPEAKER : He has said, he 
has no figures. 

.n ,!o "0 IIIrt : ~ mr lI& 
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SARI RAGHU RAMAIAH: I have 
already said that I do not have the 
figures now because the figures go on 
varying from day to day. 
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How could he give you the figures 
when there were some changes only 
yesterday? 

SHRI S. M. BANERJEE : I rem-
ember at this particular meeting, which 
was attended by me along with my hon. 
friend, Shri Kanwar Lal Gupta, and 
others, we had a discussion on defections 
and I said in that meeting itself that 
defection had a long history, Vibhisana 
was tbe first defector who defected from 
Ravana and joined Rarna. That is there 
in the Ramayana. So, it is a very serious 
problem. 

Apart from that, there were many 
recommendations, such as, that non-
officials should be chairmen of the various 
committees in the States which are being 
presided over by district magistrates or 
officials. The entire committee, whether 
the Congress side or this side, was unan-
imous and Dr. Ram Subhag Singh. who 
presided over this conference, was also 
of the view that Members of Parliament 
or of State Lqislatures should be given 
adequate representation ·and some respect 
and that they should not suffer at the 
hands of the district authorities who are 
always chairmen of those committees. 

I would like to know whether this was 
forwarded to the State Governments and. 
if so, what is the reaction of the State 
Governments. 

SHRI RAGHU RAMAIAH,: This . 
has been, along with other recommenda-
tions, forwarded to them. We have not 
yet got a complete reply from all the 
States. 
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